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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (WZ) PUNE
ORIGINAL APPLICATION NO.69/2025 (Wz)

C.A. SHRI. SAIPRASAD MANGESH KALYANKAR  ---- Applicant
Vlis
Sarpanch, Grampanchayat Banda & Others ----  Respondents
INDEX
Sr.No. | Annex. Particulars Page Nos.
- e Rejoinder in replay on behalf of| 376 to 389
Applicant
2. A Relevant Page of EIA Notification 2006, 390
Environment Cleranace for Plotting,
Building and Construction Project
required under 8(a) Category
(Full set is already given)
3 B Letter dated 16/05/2005 O.No. 3/25-26 391-392
of Grampanchayat Banda, RTI Reply
C Letter dated 27/11/2025 O.No. 421/ 25- 393-394
26 Notice issued by Gram Panchayat
Banda Res. No.1 and 2 - Stopping
. felling of trees.
4 D Resolution dated 19/07/2024 of Yugen 395
Infra Pvt. Ltd. Resp. No.2 of
appointment of Mandar Chandrakant
Kudav which does not give any
authority to apply for felling of trees
BEFOREW
wasl 15
S'S@Sf[\f‘é‘m
2 2 NOTARY
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Sr.No. | Annex. Particulars Page Nos.

5) E The copy of the article published on | 396 to 398
19/11/2022 in the Indian Express
regarding NGT orders realtors to pay

Rs.10 Cr. for illegally felling of trees on
frest land in fabricated fixing the
compensation for such violation taking
value of each tree at Rs.2,00,000/-

6 F Photograph dated 27/05/2024 showing 399
of digging of soil and slopes for

construction oof roads

7 G Photographs dated 19/03/2025 showing 400
road work and felling of trees e
m— 8 H As the additional 88 extracts ase 7/12
extracrs of lands owned by Respondent 40[ ‘f"O lfD] }\
¥ No. 2.

Place :Banda

ZME | Date ‘Q‘% 2/_20 25 (Saiprasad Mang

o

IANT
B.
NOTARY

Near GovinG _
«di Sawantwadi
st Sindrriduig

alyankar)
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ORIGINAL APPLICATION NO.69/2025 (W2)

C.A. SHRI. SAIPRASAD MANGESH KALYANKAR  ---- Applicant

V/s

Sarpanch, Grampanchayat Banda & Others ----  Respondents

MOST RESPECTFULLY SHWETH :-

I, the Applicant, have gone through the Affidavit filed by
Respondent No. 2 at pages 135 to 368 and state as under:

1. That the present Application is regarding protection of the
environment, illegal feling of trees, preservation  of
the eco-sensitive area of village Banda falling in the ESA/ ESZ of
Western Ghats, and the requirement of Environmental Clearance
from MoEF for the proposed building construction above 20,000 sq.

E ME m. by converting lands into non-agricultural land. This is not
saaf relevant to the issue of purchase of land as such. (Annexure A)
'WANT

.B.

% NOTARY 2. (a) That, as per my RTI application dated 13/05/2025, the reply
s bearing outward No. 3/2025-26 dated 16/05/2025 clearly
, Dist: Sindr:adusg

mentions that “the order of felling of trees by Yugen Infra Put.
Ltd. and others at Satwadi-Banda for public roads is not on the
record of the Grampanchayat”. This clearly shows that no prior
permission was obtained for any tree felling for internal road
construction or for any other work by Yugen Infra Pvt. Ltd. for
the Satwadi work. (Annexure B)
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(b) That, as per application letter dated 25/11/2025 and outward
No. 421/2025-26 dated 27/11/2025, a notice was issued by the
Sarpanch, Grampanchayat Banda, Tal. Sawantwadi, directing
that no trees shall be felled in the area, including on lands
entered in Register No. 23, and calling upon the parties to
comply with the NGT order dated 29/10/2025 restraining felling
of trees. (Annexure A)

3. That the issue relates to land bearing Survey Nos. 218/1, 218/2 and
- 218/4 in village Banda, Tal. SaWantwadi, having a total area of
29.77 acres, which is above 20,000 sq. m., and which is proposed
to be used for building construction and an infrastructure project.
That Respondent No. 2 is stating that it is involved only in selling
151 plots, but this is a misleading statement. The question is who
will purchase plots worth lakhs of rupees when trees are standing
thereon. The advertisement / project report of Yugen Infras Pvt. Ltd.
clearly discloses that buildings will be constructed. Respondent No.
2 has clearly planned to have the building construction work carried
out in the name of its sister concerns. It is clear that unless trees
are felled and the site is levelled, the plots cannot be sold in any
~manner. The area is hilly and the statements made by Respondent

ME No. 2 are false, misleading and contrary to the facts.

oy

/\;‘T 4. That, as per Respondent No. 2's resolution dated 19/07/2024 at
: YI 12.00 p.m., Shri Mandar Chandrakant Kudav, representative of
:OTAR

,f:g‘ovm%‘ Yugen Infras Pvt. Ltd., was appointed as an authorised

- W
J‘ 3awa?m representative for compliance-related documentation of the property

on behalf of the company. However, no authority was given to him

to apply for felling of trees. (Annexure D)

5. That, as per the 7/12 extracts of Survey Nos. 218/2, 218/4 and
- 218/1 dated 04/11/2024 (see pages 313, 314 and 315 of the
affidavit of Respondent No. 2), the total number of trees on the land
is15+20+110+40+30+50+35+50+70+20+135+80+135+150+140+50
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+ 30+40+45+25+170+70+125+130+140+50 = 1,955. It is clear that
prior permission for felling of only 30 jambhul (jambul) trees was
taken. No prior permission for felling of any other restricted or
unrestricted trees was obtained. With reference to page 154 of the

- affidavit of Respondent No. 2, it is mentioned that “It is pertinent to
note that at present 636 trees are in existence (Annexure J, report
dated 10/11/2025).” Thus, it is clear that 1,955 — 636 = 1,319 trees
have been illegally felled by Respondent No. 2.

3/ 6. That it is an admitted fact that village Banda together with Satwadi
and Survey Nos. 218/1, 218/2 and 218/4 falls within an
ECO-SENSITIVE ZONE / AREA and there is a ban on felling of
trees in ESA/ ESZ. Therefore, the permission given by the RFO,
Sawantwadi for felling of 30 jambhul trees is also illegal. Hence, the
ﬁfﬁ felling of all 1,319 trees is liable for penalty at the rate of Rs.
- 2,00,000/- per tree, i.e., Rs. 26,38,00,000/-. The Applicant prays
that at least this minimum penalty be imposed on Respondent No.2.
(Annexure E)

7. That the Applicant reiterates that the statement of Respondent No.
2 that it is only carrying out a plotting project on the land cannot be
accepted. Respondent No. 2 is going to fell the trees on the land,

prepare plots and then construct an infrastructure project, either

Bt constructing buildings on such plots or getting the construction done
? NT through others. Therefore, the requirement of prior Environmental
ﬁ?;gle Clearance from MoEF continues to apply. Even if the plot
gg?\‘gﬁ"x - purchasers construct buildings as per their own plans, the condition

relating to building construction above 20,000 sq. m. stands

violated. (Annexure A)

8. That the Applicant is not concerned with and does not rely upon:

(@)  Annexure - A - Pages 156-202

(b)  Annexure- C - Pages 218-223

(¢)  Annexure-D - Pages 224-226

(8)  Annexure - | - Pages 265-285.
3
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That, with reference to Annexure B, pages 203-217, Respondent
No. 2 has a past practice of illegal felling of trees. He had felled 7
restricted trees and 16 unrestricted trees without permission and
paid only a meagre fine of Rs. 14,000/-. The Applicant prays that
penalty at the raté of Rs. 2,00,000/- per tree for these 23 trees, i.e.,
Rs. 46,00,000/-, less Rs. 14,000/- already paid, be imposed, and
the balance amount of Rs. 45,86,000/- be recovered from
Respondent No. 2.

10.That, with reference to Annexure F, certificate dated 25/11/2024

~from Tahsildar, Sawantwadi specifying land classification and tree

11

inventory (Clause | — land with total 585 trees), it is a fact that, as
per item No. 5 above and the 7/12 extracts, the total number of
trees is 1,955. However, the Tahsildar, Sawantwadi has given an
inventory of only 585 trees, meaning that by fraud 1,955 — 585 =
1,370 trees have been understated so that illegal felling of trees
could be permitted. Hence, the Tahsildar, Sawantwadi, Shri
Shridhar Patil, should be penalised heavily. (See Page No. 313,
314 and 315)

.That, with reference to Annexures G and H, regarding the

application dated 27/11/2024 for cutting 30 jambhul trees, as stated

| hereinabove, Shri Mandar Kudav was not authorised to apply for

cost.

feling of trees. The application itself was misleading and
incomplete, and the reply from the department to the complaint is
pending till date. The Applicant prays that the then RFO and the
Scrutiny Officer, Sawantwadi be penalised for granting the illegal

tree-felling permission.

Additional Prayers

(1) That no further felling of the remaining 636 trees be permitted at any

79
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(2) That no building construction in this ESA /ESZ of the Western Ghats be

allowed for any person without prior Environmental Clearance from MoEF.
(3) That penalty for felling of trees be imposed as follows:
(a) For the first 23 trees:
23 x Rs. 2,00,000/- = Rs. 46,00,000/
~(b) For further felling of trees:

1,319 x Rs. 2,00,000/- = Rs. 26,38,00,000/-

(4) That penalties be imposed:

(@) On Shri Shridhar Patil, Tahsildar, Sawantwadi, for the wrong
inventory of 585 trees; and

(b) On the RFO, Sawantwadi and the proposal scrutiny officer for
—_— illegal sanction of felling of 30 trees.

(5) That penalty be imposed for illegal extraction of soil for internal road
construction, i.e., extraction of soil without payment of royalty. (Annexure
F)

(6) That an order for reforestation at the ratio of 1:10 be passed, directing
that in place of the 1,319 trees felled, 13,190 trees be replanted, preserved
and protected.

CLL‘\;/ (7) That offering plots without disclosing the existence of trees on the site
T amounts to cheating the purchasers of land/plots.
TARY
Govind

(8) That Respondent No. 2 has transferred an area for internal roads to
Respondent No. 1 and, after such transfer of ownership, Respondent No.
2 is no longer relevant to ownership of trees in the proposed road area.
Respondent No. 1 has not obtained any prior permission for felling of trees
on this part of the land and is therefore liable for penalties. No specific
details of plantation on this part of the land have been made available. The
project is a private project and Respondent No. 1 is not responsible for

maintaining any public road therein.
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(9) That Respondent No. 2 has alleged that the Applicant is not a social
worker, social activist or environmentalist. The record of the Applicant’s
work, which is publicly available (including on internet search platforms),

may be perused for proper confirmation.

(10) That Respondent No. 2 has further alleged that the Applicant is
known for filing false complaints and harassing entities with the sole
intention of obtaining monetary benefits. If that is so, Respondent No. 2
ought to file appropriate complaints before the police with legal proof.
Otherwise, the NGT may kindly penalise Respondent No. 2 for making
false and fabricated allegations against the Applicant.

(11) That the statement of Respondent No. 2 that the green cover of the
region mainly comprises cashew trees is false. This is disproved by the
spot inspection report of the RFO at page Nos. 286 to 368, which records
the presence of a majority of restricted tree species that must be
preserved. Satellite imagery (Google Maps) clearly shows that the area
resembles a forest and this is visible to the naked eye. Respondent No. 2
is therefore liable to be penalised for filing a false affidavit. ,

(12) That Respondent No. 2 is a real estate and development company.
Now Respondent No. 2 is falsely stating that it has merely undertaken a
plotting project and obtained non-agricultural permissions. It is clear that
building construction is proposed on the plots, for which all trees on the
plots will be felled, causing loss to the environment. At present, the plots
are shown without any reference to the 636 trees which actually exist in
the area. Directions be issued to record these 636 trees in the 7/12
extracts and Respondent No. 2 be penalised for obtaining false 7/12

extracts.

(13) That Respondent No. 2 has transferred lands to Respondent No. 1 by
registered transfer deeds, and to that extent the name of Respondent No.

1 has been entered in the 7/12 abstracts as owner of the lands. However,

8|
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Respondent No. 2 is falsely stating that no transfer has taken place.
Respondent No. 2 should be penalised for making such false statements.

(14) That although internal roads are shown in the sanctioned plotting
layout, the land earmarked for internal roads, on which there were trees,
has been transferred and has become the property of the Grampanchayat.
No action can be taken thereon without prior permission and resolution of
the Gramsabha. Therefore, construction and felling of trees on land owned
by the Grampanchayat is liable for penalty.

(15) That upon comparing the 7/12 extracts (Page No. 190 to 193) and the
RFQO’s Report Page No. 287 to 368, the difference between the previous
and present number of trees comes to 1,319, which represents illegal
felling. By making false statements, Respondent No. 2 is claiming that it
has not undertaken any illegal cutting of trees. Respondent No. 2 is
therefore liable for imposition of fine and, as the false statements are

intentional, should be penalised at a higher rate.

(16) That Respondent No. 2 claims that it has not undertaken digging or
blasting of any kind. If that is so, how were the internal roads constructed?
The RFO’s Report at Page No. 319, 324, 341 clearly records digging of
soil and filling of land for road purposes. Respondent No. 2 should be
penalised for such activity and for making false statements. (Annexure F,
G)

(17) That when a large number of trees are felled, it certainly affects the
surrounding area and this is scientifically established. Considering that
1,319 trees have been felled, the ecological impact extends to at least a

10 km radius of village Banda.

(18) That permission for felling of only 30 jambhul trees has been obtained
in an area of about 30 acres where there were several other restricted
trees. The list of the remaining 636 trees clearly discloses the types of
trees (Page Nos. 328 to 339, 345 to 348 and 355 to 361), which must be

382
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considered. Penalty at the rate of Rs. 2,00,000/- per tree, as stated above,
should be imposed, reforestation at 1:10 should be ordered, and the
restraint on tree felling should be continued permanently, along with a stay
on further development and building construction. The Applicant has
supplied documents in support of these averments which may be

considered.

(19) That, with reference to pages 260 to 264, the certificate clearly
mentions at Item No. 8 that:

“In the survey no. after cutting down the trees to be allowed, more than 20

trees will remain per acre: Yes.”

Thus, as the total area is 30 acres, there must be 30 x 20 = 600 trees in
Survey Nos. 218/1, 218/2 and 218/4. As per the spot verification report at
pages 328 to 361, the total number of restricted and unrestricted trees is
636. Henceforth, with effect from 04/11/2025, not a single tree should be

felled and status quo should be ordered for the project.

(20) That the Applicant has perused pages 326, 343 and 353, which
contain statements made by Mandar Kudav before the Forester, Banda,
which are similar. As per the statements of Mandar Chandrakant Kudav, it

is clearly mentioned that:

(@) In the area of Survey Nos. 218/1, 218/2 and 218/4, no new tree
plantation has been carried out, which has been confirmed by the
witnesses. Therefore, the reforestation of 100 trees, which was a penalty
for illegal felling of 23 trees, has not been implemented. The RFO’s report
about reforestation is thus false; he should be penalised, and Respondent
No. 2 should be directed to immediately plant 100 trees in addition to other

required reforestation.

(b) It is mentioned in all three statements that for walking in this area a raw
road has been prepared and, by erecting a solid concrete wall, Mandar
Chandrakant Kudav has filled soil and flattened the land at that place. This

3%3
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means that digging and filling of soil has been undertaken in a hilly area
without payment of royalty. Directions should be issued for payment of

royalty and fine with interest.

(21) That at page 224 the Collector, Sindhudurg, has granted tentative
approval for demarcation of land on 22/11/2024. Final approval is dated
21/02/2025 (page 265) subject to various conditions, including:
(1) That it is the responsibility of the owner (Yugen Infra Pvt. Ltd.) to carry
out all development work including construction of roads; and
(2) That this permission does not entitle Yugen Infra Pvt. Ltd. to develop
land which does not vest in Yugen Infra Pvt. Ltd.

In view of these conditions and the fact that certain lands have been
transferred to Grampanchayat Banda and ownership has vested in the
Grampanchayat, no development can be carried out by Yugen Infra Puvt.
Ltd. on such lands without prior permission of the Grampanchayat. No
such permission has been granted by Respondent No. 1 to Respondent
No. 2. Therefore, all road construction carried out after 21/02/2025 is
illegal and must be stopped. The NGT may kindly direct that no
development or felling of trees shall be allowed on the area owned by the
Grampanchayat, being:

Survey No. Area (H.R.) Page No.
218/1 0-09-80 190
218/2 0-56-56 193
218/4 0-24-28 192

(22) That the lands are non-agricultural and 151 plots are permitted for
construction of residential houses. Though the plots have separate 7/12
extracts and separate survey numbers, they are all owned by Respondent
No. 2 and are adjacent to each other. The Applicant reiterates that the
expected built-up area (FSI + non-FSI) will certainly exceed 20,000 sq. m.

334
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That the project is near the Goa border, therefore the requirement
regarding 10 km distance from inter-State boundaries must be taken into

consideration even for plotting.

(23) That the project cannot proceed without prior Environmental
Clearance (EC) from the competent MoEF/State/Central authority, failing
which there would be a violation of the EIA Notification, 2006, which
clearly mandates obtaining EC before construction. The NGT has already
held that if the expected built-up area (FSI + non-FSI) exceeds 20,000 sq.
m., EC from MoEF/SEAC/SEIAA is mandatory. The Applicant therefore
objects to the affidavit filed by MPCB.

(24) That Respondent No. 2 proposes to set up an infrastructure
project in which residential construction will be undertaken, i.e., residential
buildings are permitted for residential purposes as per the prior
permissions of the Collector, Sindhudurg. Respondent No. 2 is stating that
it is only carrying out a plotting project on Survey Nos. 218/1, 218/2 and
218/4 admeasuring 29.77 acres (1,19,100 sg. m.) only.

(25) That the MPCB Affidavit dated 23/07/2025 stating that there is no

~ requirement of Environmental Clearance in this case as development of
the property is less than 50 hectares, requires reconsideration as the

plotting and building category falls under 8(9) category.

That, as per the reply affidavit of Respondent No. 2 (items 32, 33, 34), it is

claimed that Respondent No. 2 has not violated any provision of law.

(26) That, in the 7/12 extract at page 193, it is clear that at 8A, 3092,
the co-owners in Survey No. 218/2 are Ritu Gupta and Varsha Agarwal
having areas of 0-80-00 acre and 0-25-00 acre respectively, and
Grampanchayat Banda having 0-56-86. Grampanchayat Banda is also
co-owner in all the 7/12 extracts for Survey Nos. 218/1 and 218/4 as of
06/10/2024, whereas permission for 30 trees is dated 06/12/2024 and
14/12/2024.

10
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Therefore, the consent of all co-owners was mandatory, which was not
obtained, yet the certificate was issued. The permission is therefore illegal
and the felling of 30 trees on the basis of such illegal permission is also
illegal. The forest officer granting such permission should be penalised
and Respondent No. 2 should also be penalised for felling these 30 trees.
The claim of Respondent No. 2 that these trees were legally felled is false.
Penalty at Rs. 2,00,000/- for these 30 trees should also be imposed.

Part B with Additional Prayer

The Applicant has gone through the reply affidavit dated
27/07/2025 filed by the Sarpanch, Grampanchayat, which was sent late by
five months to him on 16/12/2025 and submitted before the Hon’ble NGT.
The Applicant respectfully states as follows:

(1) That the rough internal roads were to be transferred to the
Respondent No.1 only after completion as per order of Collecor,
Sindhudurg. However, it is surprising that the land for the said roads, along
with the trees thereon, was transferred well in advance and entered in
Register No. 23. In the Applicant's opinion, the Respondent No.1 was
responsible for obtaining prior permission for the felling of trees on the
land proposed for the roads. Permission for digging soil for road
construction was also required to be obtained by the Respondent No.1, as
the said portion of land was pre-registered in its name and 7/12 abstracts
were on the name of Respondent No.1, but no such permission was
obtained. Therefore, the permission obtained by Respondent No. 2 for
felling of 30 trees on proposed road is illegal.

(2) The Respondent No. 2 has clearly stated that it has not carried
out any rough road work in the project nor issued any work order for road
construction or tree cutting. Hence, whatever work was done has been
executed by Respondent No. 1, who should be solely held responsible for
all illegalities and penalized for the illegal felling of trees and non-payment

of royalty, etc.

11
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(3) It is clearly mentioned by Respondent No. 1 that it was obliged to
get transfer the land under roads in the project work only after completion
of road work by Respondent No. 2 and to make entries in Register No. 23
of Banda Grampanchayat. However, the road work is still in process, then
also the possession and transfer of land were done by Respondent No. 2
on 05/02/2025 well in advance. The land was accordingly entered into the
712 extract. Hence, such premature taking, giving, and transferring of
land before completion of the road is illegal and objectionable. The
intention of Respondent No. 2 was to derive undue benefit from
Grampanchayat funds. NGT may please to order that no funds should be
released by Respondent No. 1 to Respondent No. 2 for any road work.

4) The Respondent No. 1, with ill intent, has falsely blamed the
Applicant (who is a polite social worker) alleging that Original Application
No. 69/2025 (WZ) Pune was filed to harass Respondent No. 1 (the locally
elected body of Banda Grampanchayat) without reason. Such mischievous
statements made before the Hon’ble NGT should be penalized (refer to
Item No. 4 of the reply affidavit — last three sentences). The allegation of
harassment is false and objectionable, and Respondent No. 1 should be
fined for making such baseless claims. The Applicant draws the Hon'ble
Tribunal’s attention to Item No. 6 of the reply affidavit, where false
allegations are also made. Respondent No. 1 should produce
documentary proof of all such alligations and blames before the NGT;
otherwise, it should be penalized with higher costs. Such attempts by
Respondent No. 1 aim to damage the reputation of well-known activists
and environmentalists; which is against the objective of the Hon'ble
National Green Tribunal to protect the environment.

(5) The 7/12 extract was transferred in the name of Respondent No.
1; therefore, Respondent No. 1 was solely responsible for obtaining
permission for felling the trees situated on the said parcel of land, and not

Respondent No. 2.

(6) The village Banda in Sawantwadi Taluka is still within the Eco-
Sensitive Zone of the Western Ghats. The statement regarding the

12
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deletion of Village Banda from the zone is false, as no such circular has
been seen by the Applicant to date.

(7) Res;;ondent No. 2 has falsely stated that he is related only to Survey
Nos. 218/1, 218/2, and 218/4. However, as per the present revenue records,
Respondent No. 2 is the owner of the said survey numbers, as reflected in
the 8A and 7/12 extracts, and is proceeding to fell trees and commence
plotting and construction activities.

That all prior statutory permissions have not been obtained.

Therefore, the activities of converting the land into non-agricultural use,

felling of trees, construction of roads, preparation of roads by digging soil
and hills, and non-payment of royalty will certainly cause major damage to
the environment, flora, and fauna.No environmental clearance certificate
has been obtained for the said lands.

That these facts ought to be duly considered by the Hon'ble

National Green Tribunal. The prayers are mentioned in each of the above
points and may kindly be considered.
The Tribunal may pleased to consider all the prayers in general.

Prayers made in affidavut in rejoinder and pass the directions for the
penalties, fines | and permanently give stay for the project and no
development work shall be tajen up at Survey No.218/1, 218/2 and 218/4
of village Banda, Tal.Sawantwadi, Dist. Sindhudurg, Maharashtra.

RE ML .
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AFFIDAVIT
| Shri. Saiprasad Mangesh Kalyankar, Chartered
Accountant, Age 64 years, Indian Inhabitant, an Applicant residing at
-A?}_\\ House No. 1442B at village Banda, Taluka Sawantwadi, District
X Sindhudurg, State Maharashtra, Pin 416511 state on the solemn
;E:,Ti : affirmation that all information provided in above is true and correct to the
::?‘1“1%3?' 5‘ best of my knowledge and belief. | am signing this affidavit today on

;3?;336 S / Llyfz/gaz;at Sawantwadi

Place : Sawantwadi.

Dated : 3_4/ | %/3025

| know the applicant

T knowd the Apeh

i3 e BEFORE ME,
IArTT Shy:. Prashan~ K¥ d"m]@’d— Mﬁt&@ acant

Sham
B oy 63/4, v mdho, M(i m@ o S'S‘Bi?wm
xgjewgd KQ. [A; ‘ CI Eh;:hﬂ& o ADVOCATE & NOTARYd
s a } CZ ivaleela: C-242Q Near Govin
Z%‘ gz::f\éw‘q . N . Olg} Crsl:raarlie:rl‘::irbah.;ﬁ%di ;sw.acnlwadi
' Tel; Sawantwadi, Dist: Sindridurg

3

This document has been personally presentt;ed -
& signed by Saul sasad mangeoh '
Rlo Bando Tal.- Sawa %mu\cLJ'
~ho is identified by pmSha nt k~ish
:0 whom | personally know No. of pages 14
Notary Regd. No.1247) Dated 24| \s._la_ogé

ﬁ.__,__. —

14
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= Annexure A- 390

.. That, EIA Notification, 2006 covers 39 project/activities in its Schedule which
inter-alia, includes different types of Infrastructure Projects viz. Airports, Ports,

Highways, Building & Construction Projects etc. as specificd and categorized in the
said Schedule.

-, That, it is submitted that under the provisions of the EIA Notification, 2006,
Environment Clearance for Building and Construction Projects & Township and Area
Development Projects are covered under aniry 8 (u) & {0) o1 the Schedule to the EIA
Notification, 2006. The entry 8(a) and 8(b) of the Schedule of EIA Notification 2006
provides as follows.

“8(a): Building and Construction projects - > 20000 sq. mtrs and < ¥50000 sq.
mtrs of built-up area require EC.

8(b): Townships and Area Development projects - Covering an area > 50 ha.
and or built-up area >150000 sq. mtrs — require EC. (Al! projects under Item
8(b) shall be appraised as Category B1).

-

». That, the aforementioned entries under item 8(a) and 8(b) arc qualified as category
‘B’ projects under the EIA Notification, 2006 and require appraisal by the State Level
Expert Appraisal Committees (SEACs) and approval By the Stite Level Environment
Impact Assessment Authorities (SEIAAs). Further, that as per the EIA Notification,
2006, in the absence of a duly constituted SEIAA/SEAC, a category ‘B’ Project shall
be-gensidered at the Central Level as gateanry ‘B’ project.

—

It is also submitted that the projects or activities of the Project Propcuent is fallhf*;‘m
under category ‘B’, and it requires prior environmental clearance from the concerned
Regulatory Authority i.e. State Level Expert Appraisal Committees (SEACs)
and State Level Environment Impact Assessment Authorities (SEIAAS).

.
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GRAMPANCHAYAT KARYALAYA BANDA
Tal.Sawantwadi, Dist. Sindhudurg, Phone (02363) 270258

e-mail : grampanchayatbanda@gmail.com
PAN -AAALG4058L. TAN-KLPG00820B

Estb. 27/6/1938

Outward No. 3/2025-26

To,

(SEAL) Dated 16/05/2025

Shri. Saiprasad Mangesh Kalyankar
Resident of Banda, Tal.Sawantwadi.

~ Subject :- Your application dated 13/05/2025.

This information relation to above reffered application is provided as

below :

Sr.
No.

Subject

Provided Information

1.

roads

Provide copies of orders of prior | This information is not
permissions taken by Yugen Infra Pvt. | available at the record of
Ltd. Satwadi, Banda and by others for | Grampanchayat

felling of trees for construction of public

1 of 2

for information

Yours faithfully,

XXX

Sd/-
Right to Information Officer,
Grampanchayat Banda,
Tal.Sawantwadi,

Dist.Sindhudurg Te

12/25/2025, 1:11 PM
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GRAMPANCHAYAT KARYALAYA BANDA
Tal.Sawantwadi, Dist. Sindhudurg, Phone (02363) 270258
e-mail : grampanchayatbanda@gmail.com

Estb. 27/6/1938 PAN -AAALG4058L TAN-KLPG00820B
Outward No. 421/2025-26 Dated 27/11/2025
To,

Yogen Infra Pvt. Ltd. Company

Subject  :- Application dated 25/11/2025 for not permitting to
Yugen Infra Pvt. Ltd. Satwadi, Banda, for felling of any
trees and also not permitting to fee trees in the land
which has been entered in 23 number register for

internal roads.

Ref. .- 1) Application of Shri. Saiprasad Mangesh Kalyankar
dated 25/11/2025.
2) NGT Order dated 29/10/2025 in O.A. -69/2025
WZ, Pune
Respected Sir,

As per Ref. No.2's order it is informed to Grampanchayat that in this
area of the project the Court had ban for felling of any tree.

So you are requested to follow the order.
Thanking you,

Yours faithfully,
XXX
Sd/-
Sarpanch,
Grampanchayat Banda,
Tal.Sawantwadi,
Dist.Sindhudurg
5

Copy to : Shri. Saiprasad Mangesh Kalyankar

2 of 2 12/25/2025, 1:11 PM
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. CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE

" BOARD OF DIRECTORS OF YUGEN INFRA PRIVATE LIMITED HELD AT THE a3
REGISTERED OFFICE OF THE COMPANY AT §F-250, JMD MEGAPOLIS SOHNA ROAD, 7
SECTOR-48, GURGAON, HARYANA, INDIA, 122018 ON 19 JULY, 2024, AT 12:00 PM. %

The Board discussed the matter and thercafier passed the following resolution unanimously:

ITEM NO. 1 Authorizing Representative for Compliance Related Documentation of

Property on the Behalf of Company.

RESOLVED That Mr.”"MANDAR CHANDRAKANT KUDAV “, Represent YUGEN
INFRA PVT. LTD. And on its behalf, sign/apply/sworn affidavit before concerned Collector,
Sub-Divisional Officer, Tahsildar, Talathi, Circle Officer, Town and Planning Office,

x Grampanchayat, Electricity Dept., Health Dept., Irrigation dept. and/or any other concerned
person/office/dept. , propetties situated at Village Banda, Taluka Sawantwadi, Dist.
Sindhudurg, Maharashtra having. (A) Survey no. 218, Hissa No. 1, (B) Survey No. 218, Hissa NO. 4
and (C) Survey No. 218, Hissa no. 2 . '

RESOLVED FURTHER that Mr “SHEESHRAM YADAV” & MR. “AMIT MAMGAIN” Director of the
Company be and is hereby authorized to execute on behalf of the company such documents and
papers as may be required for acquisition of the land/premises and to appear before such authorities
as may be necessary for giving effect to the said deal and to attend to all matter’s incidental thereto.

RESOLVED FURTHER that all acts, deeds things matters, etc. as foretasted shall be deemed to be valid
and enforceable only if they are consistent with the instant resolution as may be relevantin this case
and that the Board shall not be responsible for any illegal and invalid acts and any acts beyond the
scope of the foretasted powers done by the said officials and such invalid, illegal acts, and acts done
beyond the scope of powers granted in this resolution shall not bind the Company- against any third
parties or before any authorities in any manner and that the Board shall not be answerable in that

behalf”.
“RESOLVED FURTHER that a copy of this Resolution duly certified by any of the Directors or Company
secretary of the Company be Furnished to anyone concerned or interested in the matter.”

FOR YUGEN INFRA PRIVATE LIMITED

SHEESHRAM YADAV ~ AMIT MAMGAIN

YUGEN INFRA PVT. LTD. L YUGEN INFRA PVT. LTD.

(DIRECTOR) Director (DIRECTOR) Director (rc
- (DIN: 07902233) YUGEN INFRA PVT. LTD (on: 10334401)

§#¢ yugeninfraggmail.com <% +919090909019 ¢ wwwyugeninfra.com

PAN : AABCY4647H | CIN: U68100HR2023PTC115270
Registered Add : SF-250, JMD Megapolis, Sohna Road, Sector-48, Gurgaon - 122018, Haryana
Corporate Add : 12th Floor, M3M Cosmopolitan, Sector-66, Golf Course Extension Road, Sector 66, Gurugram, Haryana,

L wdowe
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- This is an archive article published on November 19, 2022

NGT orders realtor to pay Rs 10
cr for illegally felling trees on
forest land in Faridabad

Apart from the compensation and liability to restore the forest land, the company will
be required to do afforestation to the extent of ten times within three months, the NGT
auded.

By: Express News Service

Gurgaon | November 19, 2022 12:06 PM IST
= As Trusted S
. 3 min read Source on =

The tribunal added that apart from the compensation and liability to restore the forest land, the company will be required
to do afforestation to the extent of ten times in consultation with the divisional forest officer, Faridabad withi ree
months.

The National Green Tribunal (NGT) has ordered a real estate company to pay a compe ]a/tggnsof qu
lof'3 1/26/2025, 8:15 AN



10 crare for illegally cutting over 500 trees on five acres of protected forest land in Faridabad.
. 397
In the order passed earlier this week, the tribunal said that it fixed the compensation for such
violation taking the value of each tree at Rs 2 lukh. “...to the effect that there are violations in
cutting of trees and other activities, the status of deemed forest needs to be duly restored.
Cdmpensation needs to be recovered for illegal cutting of trees. It is undisputed that about 500
trees have been cut,” the order read.

The tribunal added that apart from the compensation and liability to restore the forest land, the
company will be required to do afforestation to the extent of ten times in consultation with the
divisional forest officer, Faridabad within three months.

The petition was filed by a Faridabad resident against a Hyderabad-based real estate developer
against the cutting of trees in Sarai Khawaja village in Faridabad. The applicant stated that trees
h23 been cut in violation of an earlier order of the tribunal holding the area to be ‘deemed forest’
and without requisite clearances. It stated that arl FIR had been filed by the forest department in
January 2020, but the cutting of trees continued.

In April 2022, the tribunal had sought a factual report from divisional forest officer (Faridabad),
district magistrate (Faridabad) and the State Pollution Control Board. The action-taken report filed
on November 14 acknowledged that the area in question is deemed forest.

According to the drder, the report said, “That land in question is Gair Mumkin Pahar (uncultivable
hilly area) and is closed under general section 4 of Punjab Land Preservation Act wherein tree
felling without permission from the divisional forest officer is prohibited. The felling of trees
caused at the land in question without obtaining permission for the same. Therefore, FIR no. 24
daccd 10.01.2020 was lodged with police station Suraj Kund.”

The report added that as ver the report of range forest officer, Faridabad, the total number of trees
found cut on the spot include 448 trees of undersize miscellaneous species, 43 trees of

miscellaneous species and one safeda tree.

“...Instructions have been issued to the concerned official/persons to ensure that no development
work shall be taken up at the impugned site, no standing trees shall be cut and no third-party
rights be created in the project on the basis of licence in question,” the report further said.

The NGT order said that “the project proponent, M/S SVC and Lahari has filed response on
November 15, 2022, contesting the report.” It said that the project proponent has inter alid stated
that the issue has been earlier dealt with in two cases and thus this petition should not be
entertained.

 of 3 11/26/2025, 8:15 AM



The tribunal, however, cited a Supreme Court judgment of earlier this year in ]uly statmg that “the
izsue of area being deemed forest now stands concluded by the ]udgment
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. 8 Arunachal an inalienable
- Centre rolled back ~ part of India, Govt rejects
Chandigarh Bill, note sent... China claim

Stay updated with the latest - Click here to follow us on Instagram
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